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SfiRI KHWAJA AhiDlJL KHALlQUE VS. UNION OF INTjIA & OTHERS

The applicant has filed the Review against the

judgement dated 14.8.1991. The Review ordinarily lies on

any of the following grounds

(i) - Discovery of new and important mtter or evidence

vjhich after the exercise of due deligence was not

witli us in tlie ]cnov;ledge or could not be produced

by him at the time utien tlie decree was passed or

order made and it is of such a character that it

might alter the judgement.

(ii) Mistcike or error either of fact or law or

procedure apparent on the face of tlie record;

it may or may not have been argued at the

original hearing of the suit.

(iii) There is other sufficient reason. This

expression has to be understock ejusdern generis.

In this case, tlie applicant has taken almost six grounds.

In the'ground No.6 of the Review Application, tfie applicant

has only referred to the findings being harshe:^ to the

applicant. It is also u'ritten that the finding is



unwarranted. 'Ihe condition of paiTnent of interest on the

difference in ainount at the rate of 10% p.a. has been passed

taking into account tiiat the applicant was paid the ainount.

of gratuity in June, 1987 while the period of superannuation

of the applicant was extended from 1.6.1987 to 31.5.1989 and

in that circumstance, it has been considered eguitable and

just.

There is no substance in this Review Petition and

the applicant, wants to reopen the matter which cannot be

allowed in a. Review Petition.

The Review Petition, therefore, is devoid of

merits and is dismissed by circulation.
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